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The 5th January 2015
No. 2/Thana-10-29/2014 H.(P)-29—Whereas, the State Government of Bihar has
communicated its decision regarding creation of ''Lachhuad Police Station" in the district
of Jamuai vide Home (Police) Department's sanction order No. 3231 dated 11.04.14;
Now, therefore, in exercise of the powers conferred by section-2 (S) of the Code of
Criminal Procedure, 1973 and Section-8 (1) of Bihar Police Act, 2007 the State
Government, hereby, declares the creation of ''Lachhuad Police Station' with effect from

the date of publication of the notification. Its local jurisdiction shall be as follows:-
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S.N Name of Revenue Village Revenue Police Name of P.S from
Station No. which jurisdiction
Mauza has been
removed
1. Bhullo 1. Lachhuad Sikandra
2. Nurudih Sikandra
3. Nawabganj Sikandra
4. Kripa Ramdih Sikandra
5. Khutkat Sikandra
6. Beldaria Sikandra
7 Mishradih Sikandra
8. Dhanimatri Sikandra
9. Bhullo Sikandra
10. Gauhar Nagar Sikandra
2. Sawalvigha 11. Sawalvigha Sikandra
12. Duvedih Sikandra
13. Nima Sikandra
14. Mubarakpur Sikandra
15. Bahadurpur Sikandra
16. Bahramwa Sikandra
17. Baswutti Sikandra
18. Babupur Sikandra
19. Rajpur Sikandra
20. Jagdishpur Sikandra
21. Jaansidih Sikandra
22. Jagdishpur Mushari Sikandra
23. Fulwadia Sikandra
24. Kodasi Sikandra
25. Bahamaria Sikandra
3. Vichhwe 26. Vichhwe Sikandra
27. Patambar Sikandra
28. Raghunathpur Sikandra
29. Ghudmudia Sikandra
30. Kenui Sikandra
31. Chhotki Jajal Sikandra
32. Badki Jajal Sikandra
33. Sarana Sikandra
34. Husainiganj Sikandra
35. Bharhada Sikandra
4. Mathurapur 36. Mathurapur Sikandra
37. Hariharpur Sikandra
38. Madhopur Sikandra
39. Dhawatand Sikandra
40. Nawadih Sikandra
41. Nawkadih Sikandra
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42. Barman Sikandra
43. Kurhadih Sikandra
44. Bhorihani Sikandra
Darkha 45. Darkha Sikandra
46. Mahna Sikandra
47. Markama Sikandra
48. Ratanpur Sikandra
49. Mushari Sikandra
50. Sudama Nagar Sikandra
51. Balda Sikandra

By order of the Governor of Bihar,
RAMJIWAN SATYARTHY,
Deputy Secretary to Government.
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